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Shri S. C. Samaate: May I know the
IMTOcedure by which this sum will be
spent?

Shri Datar: The procedure is that we
the State Governments to send us

schemes under dillerent heads. The
schemes are then examined and sanc
tioned.

Slnrimati Rean Cbakravaetty: May I
know whether the amount provided tor
the West Bengal Government for
1953-54 was taken lully by the West
Bengal Government?

Shri Datar: Yes, it has been taken.

Shri Barman: Is it only for the com
ing year, 1954-55. that no sum has been
asked for by the West Bengal Govern
ment, or is it that the West Bengal
Government has not asked for any
sum so far?

Shri Datar: The question relates only
to 1954-55. In January we Issued a 
circular and asked them to supply us
Information before the end of February,
but still the reply has not been receiv
ed. The moment it is received, the
matter will be considered.

Social Education

•1S12. Th. Jugal Kishore Sinha: Will
the Minister of £»ncati(Hi be pleased to
place on the Table of the House a 
statement showing Government grants
for each State In connection with social
education specifying the amounts allot
ted and actually utilized in 19S3-S4?

The Parliamentary Seocetary to the 
Minister of Edncatlon (Dr. M. M. Das):
A statement Is laid on the Table of
the House. [See Appendix VI. annexure
Kb. 19.]
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Dr. BL M. Das: Allocations were
mad© accocxling to the schcmes sub
mitted by the State Oovemments.

a t oth
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Mr. Depnty-Spcidier: We have noth*
ing to do with vidyarthis.

Dr. M. M. Das: Some of the States
did not apply for these grants in time- 
and submit their schemes in time. I am.
afraid Delhi is one of them.

Shri N. M. Lingarn: Apart from the
grants sanctioned to State Govern

ments, has the Centre directly sanc
tioned any scheme for the promotion
of social education; and if so,what ia
that scheme?
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[The Minister of Education and

Natural Resources and Scientific Re
search (Maulana Azad): This scheme
concerns the State Governments. No
direct assistance can be given in thia
connection.]

Ja i l  R e f o r m s

*1513. Sardar Hukam Singh: Will
the Minister of Home Affairs be pleas
ed to state:

(a) whether Dr. Reckless’s lectures
in the training course for jail officers
at the Tata Institue of Social Sciences,
Bombay, have been compiled by hint
and handed over to Government; and

(b) whether Dr. Reckless could com-̂  
plete the preparation of the intended
handbook containing guiding prindr  ̂
pies of correctional administration for
the use of jail officers?

Vhe Demity Minister of Home Affair* 
(Shri Datar): (a) and (b). Yes Dr.
Reckless has, however, combined ttie
two In one volume entitled “Handbook
of Practical Suggestions lor the Treat*
ment of Adult and Juvenile Offenders’^




